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IN THE CENTRAL ADMINISTRATIVETRWUNAL 

PATNA BENCH: PA1NA 

Date of Order:- 7.12.2006. 

Registration No. 316 of 2006 

CORAM 

HcbJe Shri S.NP.N.Siiha. Meinb (AJ 

Satish Chandra Roy 	 pp1icant, 

-By ShriM.P.DIXiL, Advocate. 

Vetsu , 

The Union of India & Others 	 ..Jespondents 

-By ShriMKMishra, Sr. Central Govemrne$Stgoiine1 

ORDER 

S.N.P.N.Sinha. Member(A):- Counsel fortwo sides prescit. Itisubnitted: 

on the applicant's behalf that in the written statement fledonbebulfothe 

respondents it was submitted that CWJC Nb; 3153 o.f 2005,wraq filed befom' 

the Hon'ble High Court at Patna andit was sRidthat the, samei.s pending. M. 

a matter of fact, the case has been decided by order dated 25.7.2006. The 

said writ petition has been dismised. 

2. 	Heard the learned counsel for the two. sides. Thø oØçt of thi 

Tribunal in OA-961 of 2003 was disposed of byorder dated 30.92004, 

against which a Review Application was ffled, which was 4imissØby 7 
 

order dated 6.12005. Since the. order of the Tribunsi, in the: 

Application mentioned above now, has been upheld. b keHoi'Me High 
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Court this application is disposed of at: this s eitselwitIta dirøtio to, 
the Respondent No 3 for proper icansidftfion, of the phantrs cae m view 

of the order of this Tribunal and the  order of 1heHonb1 Patis High  0ourt 
and to take a reasoned and speaking deciion.inthe. matter VWIi4 a penod: 
of three months from the date of receiptof a copy of this ordeiYj'heleajned 

counsel for the applicant 'will'make a coy itbepesent OAalwig wiih 

direction of the Tribunal avabIeto the, r 	ñdent wAthi: ftnglt 

(S.N.P.N.Sinha) 

sks 
	 Member (A) 


